
L6-12-2020

Misc. Crl. (bail) Case No.43712020

Seen the petition filed U/s.439 of cr.p.c. seeking pre-arrest

bail by accused/petitioners namely Ah'rjul Haque and Baharul Islam

apprehending arrest in connection with Thelamara p.s. case no. l2Uz0
(corresponding G.R. CJse No. 3623120) uls 448134213251307134 of Ipc.

case diary, as called for, has been received and perused the

same. Also heard ld. Counsel for both the sides.

I have also seen petition No.31B filed by the informant-cum-

victim of this case raising objection to the grant of pre-arrest bail to the

present accused/petitioners. I have also heard the ld. counsel appearing for

the informant.

Brief fact of the case is that on zs-Ll-zo at about 1 a.m.

while the informant namely Sulema Khatun was alone at home, both the

accused/petitioners above-named had entered her house and gagged her

mouth. Then they tied up her hands from behind and wanted to kill her by

hanging on the ceiling of the house. However, the accused/petitioners did

not do anything of that kind and rather with the intention of killing her

poured kerosene over her body. But she somehow rescued herself from the

clutch of the accused/petitioners and raised alarm and ran away. The

accused/petitioners then left the place of occurrence.

on perusal of the materials available in the case diary it

appears that the investigating offlcer has been able to collect the injury

repoft which however does not show injury of grievous nature. However,

the investigating officer has recorded statement of a number of witnesses

who have fully supported the version of the informant and it further appears

from their statement that they were immediately informed about the

incident by the informant and then she was removed to hospital for

treatment. On the whole, there are sufficient incriminating materials in the
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case diary against both the accused/petitioners which do not justif,T grant of

pre-arrest bail to the accused/petitioners at this stage of evidence.

consequently, the prayer for pre-arrest bail stands rejected.

Let the case diary be sent back.
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Misc. case stands accordingly disposed of.
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Additional Sessions Judge
Sonitpur, Tezpur


